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In this apgllchlnn u/z 19 of the Adminiztrative Trikunale Acit, 1985
applicant, Yashwant Tumar Sharma, has mainly prayed for a Jdirveccion
congider his name for promction to the post of Public Felation Officer (for
short, PRO). ‘

N

2. We have heard the leavieed counsel for the pertiss and havé gone
theough the vecords of the case. .

2. Thre learned counael for the vespond:ntz has proeduced a copy of the
crder dated 21.6.96, which has been taken on vecord, and which shows that the
applicant has ix=n promobed to a Group-E post and posted as officiating FFO
Indore against an existing vacancy.  The grisvance of the applicant having
been aubstantially vedveassd, this application has lbecome infrucouous. Ik
iz, therefofe, dismissad. 1o order as to oosts.
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